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a false hops of higher peccuriaries
and p-ospniity. But it was a hoe-
ror tiat the poor bond d L.bourers
were forced to face an witold i.gony,
torture and hand-to-mouth cxis-
tence under the tyrany of the con-
tractors.

The Tamil Nadu Police rescued
them ‘with geeat difficulty.  The
byad d Tamil labourers i1 Andhra
P-1d i1 also ficed similar difficulties.
Relecase from bondage, with ut ade-
ga1rte ~<habilitation, does uot solve
the problem.

I request that the various Act
gweraing the welfare of 1 bourers
ar~ got imolemented in letter and
spirit, by the Union Government.

———

15.08 hrs.

MFERCHANT SHIPPING
(AMENDMENT) BILL

MR. CHAIRMAN. Before
-Luic ., the Housc had :.grced with
the r quest of Mr. St n er that
hi: 3i" b~ taken u»n first. Sy, we
will now take up the Merchant
Shipping (Amendment)  Bill.

THE MINISTER OF SHIP-
PING AND TRANSPORT (SHRI
C. M. STEPHEN): Mr, Chairman,
Sir: With your permission, I beg to
move. *

“That the Bill furcher to amend
the Merchant Shipping Act,
1958, be taken into considera-
tion.”

The Merchant Shipping Act is on¢
of the most comprehencive pieces
of legislation that we have. It
covers all the asgpects of the mer-
chant shipping operation—its fleet,
its regulation, 1ts registration and
the manner of registration of sea-

s and their welfare. Every as-
E is taken care of by this very
smprehensive Act which i§ in
rce. This Act was being amen-
»m time to time, to bring in

provisions . .for the purpose of meet-
ing problems and challanges which
arise fiom time to time. The shipp-
ingindustryisnot confined toany part-
cular country. This is international
in nature. It operates from port to
port, but plies in the hig sees,
therefore, covers the jurisdiction
of differnet countries so much so
the international law comes in to
govern its operation. The purpose
of the amendment which I am
now moving is to incorporate into
this main law certain conventiors,
international corventions which are
accepted and which were amended
by the irternational bodies that is,
it concerns mostly the question of
pollution. of the sea. This has become
a very m: jor problem even as stupen-
dous as the problem of pollution
of the atmosphere was mainly.

There are about 40,000 vessels
moving about on the high seas
belonging to the different countries.
We owseclves have got a fleet of
about 404 meichant ships and the
number is moving up. The problem of
these ships discharging oil into the
sea : nd polluting the sea particulzrly
waters in the territiorial area, ter-
ritorial waters, has been a menace
so much that the international
community addressed itself to the
question,

In 1954, there was a convention
to prevent the pollution of sea by
oil and that convention was adopted
by our country and the provision
of that convention were incorporated
in the Merchant Shipping Act by
an amendment which was brought
forth in 1970 which took effect
from 1974 onwards. After 1954, there
were three amendments to that
particular convention. one was in
1969 ; anothe was in 1971, which
enlarged the sphere of this concept
of the prohibition against the des-
charge of the oil into the sea. In
1954, it was limited what is known
the territorial water which is just
about 20 miles from our coastal
belt whereas by the subsequent con-
vention it is extended beyond that
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and also the method of operation,
prohibition was regulated by certain
new concepts. We now seek, therefore,
to incorporate these amer.cments
into the Merchant Shipph.g Act
which gives us jurisdiction to control
the foreign ships and to regulate the
discharge of oil by them in what
is known as the coastal waters of
India which can extend upto 200
miles from our land area upto the
extent of 50 miles within that parti-
cular coastal water ; and there,
we seek to regulate foreign ships
that call at our ports. we see to
regulate the Indian ships and the
discharge of the oil within the parti-
cular sphere is sought to be comp-
letely prohibited and the discharge
of oil beyond that particular area
will have to be subjected to certain
regulations. It is these that we seck
to incorporate by this particular
amendment. Subsequently, in 1969,
there was another convention by
the international community which
seeks to stipulate the damages and
the compensation for the damages that
may happen by reasons of the dis-
charge of the oil into the seca.
A limit could be fixed up by the
owners and for therest of the damage,
there is a formula whereby that
has got to met; but thatis not
going  to be incorporat ed
this Act. But this formula fixing
uip the compensation and the method
of regulating and controlling and
giving directions and so on to realise
the amount which is necessary in
order to build up the infrastructure
to ensure that the oil which has
got to be discharged out could be
received in the different ports. These
are the different items which are
contemplated by  bringing forth
this amendment. This operation will
require the appointment of a number
of expert people like surveyors, etc.

It has got to build up the infra-
structure in the ports too for receiv-
ing the oil which they may seck to
discharge without polluting the sea
which will mean a large amount
of money rumning into crores of
rupees will be required. This we
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seek to realise from the ship owners
by charging a specific fee, not byeond
50 Paise per tonne of oil which they
are bringing and collecting that
amount and funding it together,
using that for the purpose of building
up a fund to build up our infras-
tructure and for meeting the needs
or regulating the anti-pollution act-
wity.

We are secking to incorporate
into the Merchant Shipping Act the
provisions of the International Con-
vention by adding a new part to
the other different parts of the
Act. That is the second.

The third is, there was a Com-
mittee which was appointed to go
into the question c:)lP fishing boats.
The fishing boats as of today are
not bound to be registered. The
position is that there is no infor-
mation as to how many fishing boats
are operating, there is no regulation
of the safety, there is no control
about it with different types of
fishing boats coming, mechanised
and non-mechanised. Therefore the
Committee which went into this
question madec a recommendation
that thereshould be a machinery
whereby all the fishing boats of
different types can be registered
and can be controlled and regulated
in the interest of the fisherman who
are going in the fishing boats. There
are three types of fishing boats.
We cortemplate three types of
fishing boats : One is a sort of ship
which we use only for shipping which
will have to be registered. The
second is the sailing vessels and
these vessels are also used for
fishing purposes which also have
got to be registered. Thirdly, the
different types of small boats which
are also engaged in fishing which
need not be registered by reasons
of this Act which we reserve to
overselves the power to notify as
the time goes on, that such and such
classes of those fishing boats will
have to be registered. To issue
an order that all these boats must
be registered immediately will
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_ create harassment of the millions
of fisherman who are operating and
therefore that is not made compul-
sory. All enaLling section is sought
to be incroporated by the device
of the dchPr?itiun of the (fishing
boat. It is this recommendation of
this Committee that we propose to
incorporate into this Act.

The fourth one is, we find that
whenever shipsare going out into the
far out seca, foreign ships which have
no juisdiction there, intervenec
and they  ask for certain
docum ats and all that which is
ag:iast international  couventions
and practices. We want to protect
those ships by giving dircctions to
them as to what exactly they should
do w"e.1 such as contingency arises.
A device is bcing formulat d a1d to
to protect our sove reig. .ty,
to protcct the interests of our
ships against  intervention by
couitrics which have no authority
or jurisdiction over them. Another
section is sought to br i.corop-ated
into the Merchant Shipning Act.
These are the main four aneidments
which we are sceking. Conseque ntial
am2ndments are also coming, As
I said these are to be add d to the
Act. And as I said at the start, the
purpe of this amendment is to
make the Merchant Shipping Act
up-to-dite, in line with the interna-
tional practices and conventions
which are internationally accepted.
And this incorporation is necessary
for a marchant shipping fleet like
India’s which is fast growing, a fact
for which we can take legitimate
pride and at the same time, it is
necessary that the faster the shipping
ficet grows, the larger the number
of ship; that com> to our by d-rs,
the faster the ports de=velop, the
g :ater the international trade that
opcrates, the more is the necessity
that we b=coms absolutely zealous
and jealous about p-otecting our
territorial waters against pollution
which can affect even the landmass
of our country, and therefore I
think the incorporation of these
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provisions in the Act is absolutlv
essential. The international Conven-
tion has to come to aid the purpose
of he amendment which I suppose
is bv and large non-controw rsial,
to bring the provisjon of the Act
up-to-d .te in accordance with the
demar ds of the situation wtich is
beiug pushed up by a faster expanding
Merchant skippirg fleet.

With these words, I move

¢“That the Bill further to amend
the Merchant Shipping Act,
1958, be taken into co:sidcra=
tion.”

MR. CHAIRMAN motion

moved :

“That the Bill further to amend
t'e Merchant S'ippi g  Act,
1958, be taken into considcra-
tion.”

. SHRI AMAL DATTA (Dismond
Harbour) : In discussing a Bill of
this nature onc must be awarc that
the movement of shipping towards
certain mod-rn trends, has m-dc it
necessary to bring about certain
amendments like the. present  one,
so that the ecological bzlarce is
not . disturbed unnecessarily because
of the default by . persons owaing
or opcrating ship.

Oil leakages have become a
headache for the international
community, because it causes
serious distrubances on high scas
and territorial waters as it tends
deprive very large sections of the
humanity of the benefits that are
derived from the sea. Fishing porti-
cularly has been the main co victim
of such oil leakages. Thercfore, the
Convention, to which the Minister
has referred, has laid down certain
guidelines to be adopted by  the
countries, which are parties to that
Convention, so that country ca
exercise certain amount of  discin
pline over its shipping as well as thee
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ships ia its territorial waters even
thoug'. belonging to foreign flags.
But Liére certain questions arisc not
b:zcause of the amendments which

are sougnt to be incorporated but be-
cause the Government, in its anxiety

to give effect to the deliberations or

decisions of such Conventions, tends

to forget that it has certain duty to

its own nationals. The hon. Minister

has very boldly stated that this is

a comp-ehensive legislation which

also takes care of the welfare of the

seamen. No doubt, there are a number
of scctions in the original Act con-
cerning Scamen. But there is no

section governing the welfare of the

sailor of payment of his wages. Nor

is it provided in the p-esent amend-
ment Bill.  What happens when a

ship gets stranded off the coast ?
On Ist May, 1982, it was reported
newspapers that a ship belonging
to an Indian Line, Himalayan Line,

had becenlaying offthe coast of Madras
for one month, that the scamen had
not been paid wages and that they
were on the point of starvation. The

Government has no power to do any-
thing in such cases. It cannot compel

the ship-owner to pay the wages.

It has no funds set apart, as they

are doing now, for the purpose of

making good the damage caused by

oil pollution. T have calculated

roughly that a ship-taking the average
of a tanker-as bringing 20,000 mt.

of oil has to pay Rs. 10,000/- at the

rate of 50 prise per tonne,

The Government think it is quite
Jjustifiable b2cause on some later
date there may be oil pollution off
the coast or in the high scas, which
the Government will take care of by
using this Fund. But what happens
to thc 20,000 seaman of this country ?
What security do they have iftheir
wagcsare not paid? Theyhave to go
to a court, file a suit and wait till
the decision of the court is obtained,
whichmay take years. Government
have not thought it fit to constitute
a fund to make payment to the sea-
men, who have not been paid by the
shipowners.
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Similaraly most of these 20,000
scamen remain unemploycd most of
the time. The scamen enter into a
contract with) the shipowrer for a
voyage, whith may last 5 or 6 months.
The contract expires at the end of
the voyage. After that, if he cen got
another contract, he isagain employed.
Otherwise, he remains unemployed
until such time he can g ta contract.
Such a period of enforced illeness
1s some times as long as 12 to 15
months. Will the hon. Minister
kindly take not of this? The sezmen
of this country are organised at least
a section of them are organised,
and they have been clamourirg that
a fund be set up for this purpose so
they can get paid some unemply-
ment benefit during this period of
enforced idleress, which is not their
fault. Even though we have only
20,000 seamen, we cannot give employ
ment to all of them at least for a
major part of the year. This is the
position of our shipping industry
today and yet there are no provisions
with regard to this in the Mcrchant
Shipping Act.

In spite of all the govermental
patronage, our shipping industry
has not developed to the desircd
level. I do not know whether any
other government gives this much of
loan. ay be, in other countries
loans may be obtained from oiher
unlike in our country, where it is
restricted in the sense that loans
in foreign exchange cannot be taken
without the permission of the Govern-
ment. It appears from the date
supplicd by the hon. Minister that
we have 404 ships out of the 40,000
ships allover the world, which means
one per cent of the total world shipping
We have 20,000 scamen who are
borne by the Indian shipsand another
10,000 to 11,000 working in foreign
ships. At no point of time have the
Government brought forward any
regulation concerning the coditions
of service of the Indan seamen
working in foreign ships. They
may perhaps say that so far as
foreign  ships working or
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operating in foreiga waters are
concerned, the Government of India
do not have any coatrol over them.
But they have control over shin;
calling at Indian ports or pissing
through our territorial waters. Even
in respsct-of them, they have not
done anything.

You will remember that there
was hue and cry at the time of the
British invasion of Falkland that a
British ship carrying British troops
was manned by Indian crews. A
news came about two or three days
agn in the pap>rs that the same ship
bsing manned by Indian crew and
that they have bzen p-rovided with
the porest of facilities that the world
have ever seen, bzcause the British
want to replicate the British cole-

nial days, the days of colonial grandeur

when the Sahebs used to live like
Lords and the Indians used to like
live slaves. What have the Govern-
ment of India done with regard to

this ? Nothing.

Then, so far as the growth of

indian shipping is concerned, it
will depsnd to a very large extent
on two factors, one of which is the
gerowth of export trade. Of course,
the hon. Minister of Shipping is
not  concerned  with that.
But this will alsc depend on the
extent that Indian ecxporters are
compelled to export in Indian bottom
battoms. All the countries in the

world who have a merchant navy "’

and who want to increase their
merchant navy fleet have some sort
of compulsion either through law
or agreement in some form or the
other that their exports or 2 sub-
stantial percentage of their exports—
50 per cent or more—must be
carried by their own bottoms. Even
the UNCTAD have recomme nded
such a measure to be adopted by
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the countries which are ~ Members
of UNCTAD. TUNCTAD recom-
mended 40 per cent to be carried
by national bottoms. But’ India
has not yet taken up that recom-
mendation and has not yet brought
any legislation to that effect so that
today Indian exports which are go-
ing abroad ard even the subsidised
exports are being carried by foreign
merchant  ships. The Indian ship-
owners who are being fed by
the Fund, the Shipping Industry
Development Fund or whatever it
is called—this Fund provides for
about 9o per cent of the of pur-
chase of a skip—must be compelled
to carry Indian goods. There must
be an obligation on the part of
shipowners to carry a certain
percentage of merchandise of Indian
arigin. But this obligation has not
been imposed and that leaves the
Indian  shipowners free to carry
foreign  goods from one foreign
port to another foreign port and
therebv earn foreign exchange which
they do not remit to the country
or remit In very small amounts.
They are thereby given the op-
portunity to conceal their incomes
in foreign exchange. There should
be a complusion on the part of such
people who have taken loans. If the
loans are substantial such as qo percent
of their purchase price, they must
be compelled to carry a substantial
amount of cargo which must be of
Indian origin. No doubt we had
started from a very very small
beginning in 1950 and today our
fleett, although it is one per cent
of The world’s fleet, is still something;
think it is about 7.5 million. ...

SHRI C. M. STEPHEN: 6
million.

SHRI AMAIL DATTA: Very
well, it is 6 million, I stand cor-
rected. Out of this, 55 per cent or
may be even more—I saw this
figure probably last year—is

+ owned by State undertakings, the



| g28  Merchant Shipping

[Shri Amal Datta]

Shipping Corporation of India and
others. Therefore, it 1s not 1m=

ssible—in fact 1t 1s very much
withia the capacity of the Go-
vernment—to impose the necessary
discipline on this small amount of

soing t ¢ which is owned
g ers and the

rivate ship own nd ¢
t()'}"::wf:rnmcnl: also must discipline
simultaneously. One of

itself
‘:;c largest exports of :
jron ore and the exporter is a' o
yermucut undertaging calle
MMTC. Their largest export Is
to Japan and for the last 15 ycars,
not onc ounce o{ iron ore has %cn
exported in Indian bott.o-ms. ¢ t:s
it not within the c_apablhty of the
Government to dictate to this
Corporation that they must ‘emcz
into an agreement that 50 per ccil

the iro
?rfust go in Indian bottoms ? They
have not done it. They have 'ltfﬁ;
everything to be done by the MM'1C
to please the Japanese on th_e'
ground that they arc in a buyers

market.

India is

Thercfore, the Japanese can choose

as to by which bottom the iron o

will be exported. But that has not
always been the case. I may be
the case today or for the st one or
‘two years but that certainly was
not the case four, five or ten
years ago for that matter.
There is no plea which can stand
up scrutiny by which the Govern-
ment can defend itself when it is
accused of not exerting influence
to see that Indian cargn is by and
large carried by Indian bottoms and
Indian ship owners who have taken
loan from the Government to pur-
chase the ship are compelled to
carry Indian cargo, otherwise when-
cver shipping industry happened
to be a recession, then there is
default and when there is default

the Government re-schedules re- .

yment of the loans taken. Only

, last year Rs. 65 crores loan re-
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payment has been  re-scheduled,
thereby losing interest substantially.
So far as shipping development loan
is concerned the rate is very very
low compared to the rate at which
money is loaned to industry. All
this goes to the Government’s in-
ability to formulate proper policy
with regard to development of
shipping, with regard to control
and regulation of shipping, with
regard to its exports and subsidy
on exports and shipping develop-
ment fund thatis, where, how
and in what conditions it is loaned
which it must make the borrower
accept. These are the things
which should be incorporated in
this Act.

I comment that so far as this
Act goes, the present amendment
gocs, there is nothing objectionable.
It can be incorporated. But I
would urge the Minister to bring
about rurther amendments to this
Act. A  comprehensive Bill in-
corporating the amendments sug-
gested by me may be brought.

oft foeatdl & @ty (vie-
areT) @ gawfa wErRw, # arfosg
qtq  qfvaes  (dwmw)  fadas,
1982 T @HAT  FT@T § | gATA
fofer igdid ®r Y wdr wiE
HATA § SEH AT AR FE AT
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FIE WIH JacdT TEy 47 | nweA
arqg 1T ¥ & I faqg wr wauw
fom & T & 9T F aT@ @
e & 3 wd @ faa fwar d)
wa faw W ag wmmEwms g f&
TWH §9 7 IO TH TEIC WEUTT
Fo Aifey, @fF TW deqEE W@
QFT AT TF A TF HSIT Q1570
AT T | T AW A SFIEAT
faarer wmEAwmE §

§ @ d § TR S Ffagr
§ 97 wfRAl # T WTET oA
fesrm wmg@r £ Siar fE oA @
ot A F f@ fw & mwx
FT H A ATEH FH OF@ G,
qIfHTE FW HQ g AT ATZL FIH
FQ@ & ST & gag § eIl wER
#t ®§ gaear AE Fr TS ® |
WY Tgde d9ed g, SAA @ dr
¥ FE Haeqr qG g | A @R
T & a7 feurddic F aww @
ATAT Tl §, 99 o GHG 9T
I AW & wA W fraar § AR
Gar fawar § | W wgde e
Fr foog ¥ WY W FQ@ E TR
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it fF Twgk ©: Wi @ @O g
W SE F1 HIE GG B Agl (qaarl
¢ o ag fow 9FR HIA aTw-
Foul FT qIAR-GIO F47 | X &
# Aegdd ®1ES T FORMAA HFI
® E1 awgd @1 O aega e
F fwFT R e, fulign aw fewa
FQAE 3w forg s € 5 Sat
Al FA FET ¢ | THIG 37 AT
¥ o 5w S § W #1S 7 A
STGaTR FTa( SIET, Gifh a AT W
g gfaar & @9 s&T &6 1 W
¥ FRATA § IA4 fawE &
fau, dedac ¥ fau sfe@ds @
St &, T fw A w0 FT A
st & fag 7§ swaear w8 & .
T WIS W WGH smE el Jfgg
fad v freg § 1§ F<4 a0
AWM §, Iax djo T UHEe HKR
£ u®> Wi ¥ weg A WG
SITEAT FE & | SAb fAQHE qET
ATe §, Afdw gw @rl & fqg &9
FAT ¥ wela F1E smacar g |

O @ § 9g wEAr  +neal
g & o8 #&i7 aF @ forg &
AT AT A[I FEAE | IAH NS
I qfears 37 J@WI, S F=al
# qers-fears &F dam w W
AEA HIAT qG € | WA Vad
qarm G4 gfa-ew & Zewaar far
g 9k ag W fe% arT degew
;MW FT B far | oamow
wfafedis #t SoaeT wuq & foo
F1§ €99 74 AR | T glaard
# TIFsT HUA F (WQ WYHT %G
TTEr AT | T OTHT W I
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[ fazarTr wrer sarE)
T FT AW IT /o & faw o«

sfeadls SITT FU TFT o |

ST &g A [« q1 qOF @ W% A
#1€ exgeqr gAY AW | FAFAL
§ 99 ¥ "R FET IIAG FIA
§ g4 ¥ ATEA g@ary Fuoame
=1feq |

fefar & ddg & w29 &1
swryary frgr war & 1 dfwy gon
Tifas T BE-BRY  TE e
Ta-faq ag gar #@ § | FRw
g ¥ F fpg 0% ¥ g1 svaa™
AF FUH Y IAT GHA | T3 IGA &7
Sigre ot siTfew gfer ¥ 53 w9
FLX § 99 FIT fAlewd aGF ¥
9 9ENy gt arfgg, afww o
BB §IT IF WIGF & TAT
9T qIAq § IART T TH FTAA H
fosd ¥ 99 SFET | giATw T
gz & g fF gaar T aff o
argr, ofwy  fowig w3 faar
STQN, A4 Tad § SFH UHd
® i fa fF1e 1T 337 wEre
T OEAT FWX & | G FOA ST ATIATT
qrqy f&o & SIT IIRT SEI
FT FAFT T SNT AT IS ITRT
AZT FSAE W OATAAC BIAT YT )
AT TF @i HIATLATA T4 fao
g FAT A4T |

oF TT A oA fq¥aw wEm
IMEITE AT F fwwiewr Tiwad #y
qAIT FAT F fa7 TH WE< @
sr3ary fArar 0% ¥ fem
SITAT |T(ET | AT 81 & &7 &7HTA
uRAre feui Sai g, 77 gt duen
F ®WII WU | THY wHaEl A
ARl WIHSAT g 1 wad o
AT §aTT T AALT T T foa®
fost a1 f& 50-100 a<g & Fyax
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T frald fear w0 @TE AR &Y

frdelt Fovg F TR AT & | W
qRSAl & ST fFar ST qFaT & )
W g7 WIA I uhvdE W@ g ar
IEH UF Wd dg o wrfad #r SEr
Trfgr fF &g @™ gAR  JEeH
¥ SUAT | FHY FTH HEar ge
AT GHTT WY ug saqrs  fawsr
gaAT § gEX AW F AFEN F ITH
AT TGP S GI | FIT GART
gfaar & Al § fomar w@ar g
ar W SqIAATH HT WWFT  qATAT
HEAEF & | “Aq 7 SURl AACHE
FCh TAR! AFIT FATG; SiAi T80T |
gz gaR fRATT 7 Fga F9T W
g9 FAT 8 | T F FAT IBT FGHAT
2 | THI IM T WA I@  GEHAT
g | THAY qIA SHIEATHT H AIEHA
qid & FT AAEF ¢ |

TAF AT & FAAT AEr "WERA
¥ S oFw oasT § osegw fear g
@ o & @iy fF wigF AqE #
xg auydm o wfa faa safs sam,
¥ 8% 9479 &0 § |

q AMFUA A9 (GTAYT) -
AT AEAGAT @A FoAT Hq
ST HATIA AT47 TGT § 47 AT Bl
qE | FILAT T E WT TT FAA
LN B G E G (RE S A G 1 EC
qg q37 ST &/ |

7T Fwa & § f® omam o
F AFEA A GSITAI U<AZT
qga & GTEIF  wIsar ¥ O
WTLEAF  WIAT ¥ BT F FoeT
™ A GFAR AR qliRa fadw
TAI  EAX FETCHI FT AT AL
ATEAT &1 AAF ghdr g | ITAC T
ot faax g@ar =Ifga, @3 AW
TAZT |
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 faaft 1§ faawa @t §  vanr
T FW & fa0 gq GavaT a1 $T AR
IS WA T FT FW IAT KX &
ofFT g8 qaiex 78 & | & gwEar
g & wefizar @ 39 & < faamx
FTH gMIT FIY @ qfs AR

W FT AT FIT AT AFA IITAT

qg T &, FE II T 98 |

gamafs Aagag, & & oF Iar-
g AT ATEATE AT T TN ATGA(§
fe fee SFT #r 92T gd @ @
2 | AT 9T T FATAIT-TAT A
f& fae dla as ¥ arfofses ot
# Wrgdz ATfa® TH GG @0 4T
FW@ § A4 gUT Teafs 9¢ &%
IAE IR AT FC gar W F |
IARI T G B (aar Fé1 @A
g & 59 & ¥ HfaFi AT qifas
1 WE o @Y gEdAr 2 1 I
I F gg g faqare F@F & 0
fredr ad g IFT ¥ oF arfofsys
qit Sarer T 91 f§ad 35 qiaw-
faat e wifast & 187 w5 9n
g7 AR § agT IS qlFm awT A
ot &0 w40 9T WL gAEEGET A WY
I AT | 9T FIA AtgT § A
T @I AW FASTT TE AT
faaax & A wrg 99 w4 (waar §
Ay fageq &1 W3 ogaA § fa
FAA TH  WFLH ATAT SC AIFH
6 SHC wiawrfeat @i qifasi i
ST ® wig faaars &TT &1 FE
gq wizdz  qrar w  AifAst #
7 faa

froar =k w4 @1 fewr ®
AR aqET g | e AFR el
FUS FT THAW &1 T 8§ AW
S & mroEy &@T g | R Al
T A AreT Afee oF faRwr FeET

® wgrew wrer sAt gf grAa ¥
feifar = & w31 1 sfe
faifar s ¥ ag 99 War 9r
TafeT ot W 91X gET At WY
fagerfcr = a@T WX M &
gaa W A 2| w9 qEr guv
qF TET FT W ST H A B
F9 ¥ T3 AT Wr 31 T fage
FOAT ® TF TGS ArSr qfax
ws a9 fafaq s/g ¥ gak wim-
Fifwat F zaAc OF var § f
WTT ST ST AT 9§
=i, #1 & 57w, 93w wfy v
wat aga w0 9% g fraw
FC @A =197 ¥ {99 wigrsr &1 g
< faar war & § @A TrAT W
qC WEM & awe o9 gf @
wdl ST w6 wQ § I & qufas
64 T 60 FAX S T 9T

H qFAE ar gr & @
& qog gER @A SR 9T
qEe & WES W FL 0 T OAIA
IATT gFd g AT T g T4T ATA
T TFT & HWIT IART A9 FZAOE
FT AAT HTAT 95 @ 8, T6 aq
T 7TAe T A= F q FTA A
gUMET FIA W TELT WEGH AT
S & a1 ag fear srAv =nfEgd

qEE 9 & aTT FT WG 1
qg WA FELEL TF ATEEE oy

F g Ardas fRar smowr g 1

wRr  fa-faa-srl w1, SaEt |
mtrg‘mrcurf“maﬁﬁmﬁ;
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St @ ooy wE u @ T

gEae Tadr & qRT W S OG.

& feg ¥, wfas Y T &, 9ad
feg &7 am@ Sa@ gar @ f9aF @
ATHET 9T WIS ATAT g | fed

PROF. N. G. RANGA (Guntur):
Mr. Chairman, Sir, I wish to congra-
tulate you for agreeing to be one
of our Chairman......

MR. CHAIRMAN: Thank you.

PROF. N. G. RANGA: I rise
to support this Bill. we should
have had this Bill a long time
ago. Onc of the biggest weak-
nesses which o ir country is suffering
from is this sphere of merchant
shipping. The shipping itself has
been very weak. We wanted to
develop it, but somehow or the
other some difficulties arose be-
cause of some buccaneer some
time ago and our people became
very shy and we have been going
slow about it.

"~ My hon. friend, Mr. Stephen
was talking about the policing of

(Amdt.) Bill 336

our ports and for that he has told
us that we do not have enough of
equipment, infrastructure including
the ships whereas in the rest of the
world, especially in the west and
and also in Japan, there are too many
ships with them and they are having
depression on and we need more
and more of them. Now would
it not be the best possible time today
for us to try to purchase as many
ships as possible from those
countries which are suffering from
their surpluses ? But how to
urchase them and with what money
There also, if our Government were
to go about it in a very careful
way, it may be possible for them to
purchase those countries which have
got surplus of these ships to sell
them to us on loan and on very easy
terms. 1 am told it would be
possible. But then I do not know
whether the Planning Comumis-
sion would come in the way. Apart
from whatever provision has been
made by the Planning Commission
in these plans for placing funds at
the disposal of our Ministry, I
would like my hon. friend, Mr.
Stephen to try and negotiate with
them and negotiate with the other
countrieg also outside the scope of
the four corners of the present Plan
that they have made for us, to try
and get as many ships as possible
to our Navy. This is very im-
portant not only because of the
need for preventing pollution of
the seas by oil and so on.

Sometime ago we have had a
debate here in our House as to
how various countries, such coun-
tries which are so far away as
Japan, send their ships to approach
into our fishing areas, with the
result that even the Krala coastal
people have had to suffer because
of this poachihg made by those
people. we were told that there
were not enought of our own ship
to police our seas and pre-

vent those poople from poaching.
Therefore, there is an urgency in
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this rd and I would like my
hon. friend, Mr. Stephen to use his
influence not only as a Minister
but also wuse his political in-
fluence to see that we would be
able to persuade the Planning Com-
mission this side and the countries
which are willing and which find
it necessary to sell their ships,
to ensure the purchase of a large
number of ships to enable us to
police our seas. Otherwise, it 1is
no use at all in our negotiating in
these International  Conferences
for more and more of these sea
areas to be allowed to be treated as
our territorial water. (f what
satisfaction would it be ? If the
territorial water which is consi-
dered to be within our zone is
extended from 30 to 50 or 70 miles
away from the coast and, if we do
not have sufficient number of ships—
I would like my hon. friend to move
in this direction.

16.00 hrs.

If we do that, then, we would
be able to satisfy the internaticnal
obligations that we have taken upon
ourcelves in regard to pollution.
We would also be able to serve our
people who are engaged in fishing
in our own territorial waters;
we would also equip ourselves as
soon as possible with atleast a
minimum quantity of infrastructure
in regard to the Merchant Ship-
ping and also Navy.

Tt g6w ®A T AT (Frefmfr) ¢
guafaT W, " sy
Qo Ho qIfeT T 1958 F a4
W™ faa #t @ far ar @ o=
T T ST weal ¥ &gy ar—

“We want to make India a
maritime counfry’,

PROF. MADHU DANAVATE :
(Rajapur) : You cannot refer
to what happened in the House
when the persom is not here. He
is not in the world also.
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He has moved the Bill and,
therefore, I say, this.

ot §ONM FTAR AqAX : dar fF
et & F vt T F @R 0w
404 SgY &7 FE g, § q§ AT
gl § f 24 awt & aw gfear
F1 AdeEw FEl aArd A fEar
WIfq #Oe & A g | T FEET
FE J@r-rET FOE 9 & WX qg
FaET !

I gug TEI A% faew 39,
FREd 25 ¥ @M FU 84, WrATHIS
§ @@ g 55 FA 178 FT ewA
1958 ® SIgWIl & &g ¥ 91 |
UF 24 A W W 226 F1 ST
FL AW &, W AT 404 FT AT
fe @t wvy # 7

4T HT Jarg  I@T FUHT 4

g%, 98 99 T ¥ fa=r & @9 W
aa qq A WeRr gWAr | HifE
24 a§f & AT TH T W TG
qET FT &F e fF 1958 F faw
g F & qG HOT WI@EAT FY
TF AQ IEH FAY S W OHT
T &Y, S wIST qeg 91, et
WY WSO &7 47 W A S

- - o gl =
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24 Tl F AR A WA T FE
&, S uTaH & sfae T gut a8 fae
qar | W@ fag gw fies @ §
T S & WK AGIT WX SAMTF
g & fog @ fee ¥ Sge w7
® g9 F@ AMfgw 91, aifw &
X & AR 9§ gmed fFo
WId AR UF Ffefgd faw ganr

¥ AT ST |

Sgra<rar, g A4, fa@ e
FT a9 #R Acar g | g
¥ oW Wi, g gmaE w an-
gamt g1 faw #x w® §, 9w
fems & TR §9f a@EmEE &
graal &0 {gwrg 8 & w1 & |
THT, AT W T S A gq
g gfaurd wgan agt FT amw 3, fSq9a
sgrst &1 faator ar Aowa S @
aF |

AT M7 IE FT @A Fr
a8 W fAen @r 0 @mr 97 gw
Tmar o f§ fedr asdfem =
T G WA T A TR AE@
war gfa-fes AT ggar ¥ 0 wie
AT fF g7 UF ST aqr @ #)
@A GEA aAd F A @@ o
g g AR W 9T uww fr g
T waat, (oo 9 @19 v feam
FNA T AgT G /G g | galy
HATE TF H A AT Stgrd awrq
Fr sgfeaa g, A7 T 1 7AY-
FF e ¥ AW @ o
T¥ U V@Y UF T aA &
fiq wiawms gfnd  Syesw @
FO0, Al 9 AN F gEy F
TR MO R T owEd |

OCTOBER 13, 1982

(Amdt,) Bill 250

TR ¥ #r {wfwr 9w o
aga ArAwEEar g afes fafuw e
T W WY g aga ] AT @ |
fefmr  wagdmrom & fag gams
gl WY % Ad g T & IR
g9 W dgd I a7 W g AWK
ST dem ft 937 FT B | AW
gn  fwfewm &r fagsm X, @1 a3
TW W T ¥ g 94T FI7 FA
F1 AEA, TARA HF w4, G
gFAT & | T O g s F S
far  &Fme 49r, IIH GIHA HqEY
grre g1 g9 FamT mar v osad
AT F T T FITW AIR T WK
AN A JE-gHEET & SE
Fgr ¥ FTATN TBAT THE FT ¥
S g, AM®T WT TF A SAFI
TFc W WEF A1 AT A TFS
qme & | AT X T T AT FIA
NG FH AT | IgH ¥ g
goer gt AFa aa § 1 "I
fawFaT @ X 2@, @ AT TAF
F AT AT A FT AT F 1 OWIT
gar &5 TAAl 9T grAT @
za@a § {73z4a Fem 5 gadAr
ET £ 4 oy E G O < (Y i T |
qA¢ T W@ F IAA T FL
HR gamt mar g fE e A #
A wAE F OFIT & & Far fame
qEl g & @yt 3o 9T I
20 A Fgg wsd ARd § fwiaw
TIICHILAA ATAl, A4 3R
BH WSt ¥ I AR wad T TGP
qAT (G | ag AT AT AT g
fF age & & gaX ag  wWFH
ATy melagr Y FI T OSAMG )
FE w8 faaz § @ T wafaar ows
TN AA g, SEA TIH @IIT GIaT |
ot gy gfere Far #dfr & ? ar
f Tsft & #gr 3, w0 gfaq wg
I AFEFIT grT TAET 9 aXH
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M- _Fgf st w1 = fT=ET
g g |

TF ard § #IX T FZAT ATZAT |
FafT Fq S A &7 04T g, SuN
@ & fao, a9 | @Y A
mfawt Tar #Awgd F AU ¥©
sifaera fear § «fFa aga g%
offarfaat & st = fag oF
afas Faor fafg waofoa & &
ATEWHFAT & | WAA WFX TARAT
®E SAY FrE TATAT WA FEAT
Tifge | star fF mosTAd € e A,
e # Awd Fr, 9F 97 A5
FAT A UF W@A §  gas  dar
¥ oW A8 FET AT @
affq St g wEERE AEq
ST TRIFIE F7 AT TF AT
g, TOH AT F FEAT AT T ¥
qEL @AT TTal g | SAF "TA
BT WAT g, 1§ AATL T S0, "I
AT 1 IARI 9 R Fra Av IAEAT
AT T FE ATAIT FIAT  HLA
fex WY & 9& F@g ST A&
gFY & | T SgT 9 WEIAT  gqrer
FE@ E VL AMS 6 WEMA, AT FE FA
WL AT Firg %@:Hw%aﬂa’ T
> G Cr - (1 (U & T £ (4
ol faeT dar W Far §ogiaad
e &l wifgr faax & &
wrert & ma faar 56 33 W)
TFAIE F WIAT ITAA T X | EIA
& ad, TR 37 fag faw@q
FAA aATFHT IAA qeqfer qAT SR
g ardl Fr gREr #  faas gaa
FT ares aiw frdfs  gre &
A YA TR AT TF q4T IW A
a1 & Th | W owR d 9
& faqg wios fddm 721 79

FE q@T M FT ST A A
| EEE g AR g4

Fr
_W
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0F A HIX FgE ¥ gare
Femr | s f7 ogak uw fam §
+t guE fTar § T@g & =g
T FF- FA I AT qGA T
TIAT WEEA 99 g §, W I
gETAT AT ST GFHAT E, FT IR IS
8} #Y 7 gEAT §, FT SART FEW
& fau Fieae 8% faar o awar §
O SCE AN I AR E T R T 1
g 7 99% ag 9x odr feafa § o9
g & wETae W oISy fewwa  grar
T 1S9 SEl # @A ¥, WG
g ATGT & #90 WY TA AN
F G5 FAUGA, I8 T TZIT ARG |
72 gf ar fedi  aRImg 9T 93
gl | 7 362 93 WA & 1 AT
go amE fAsa F s & fag
armt w1 03T gEARe wIX £ 4T
Agt i 3% q8T T§A Fr F1E wafy
g, faasi ags & § 98 WY § |
%z amar g &7 @ s # 5@
q agg @Il M, HIT FGT A
RIS AT Gt AV AT FIT g
FAE FRAVME I Fe-TIH 7T
®IAA I GEA WX SET Tl AE

¥ ®F WA £ ETE TWT UF HA7

Lt (I 11 (I E S O C - e 1 S
qA W TLAAT A, WST T
gqH  HEIE FLA F OWAGA Al
TR F2A0 TifZT

TEl WeAl & ;T F T doraw
fasr @i [T47 FIa0 § | SAfle
FA § fF H7ft st oF AR fEe
Fiqm aicreafadt & waEw, faad
afafi & d4q 7, IT6 ga-qfaaray
F g4y 9 Ux fasr Fig0 wR IR
ST3T FA3 Fr AGT A AT I
feFqdorg & WU X UF H99T
gr faq «iFT 3@ 2w ;M W
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At ge % fag s AN qw
glagmi 1 QU T |

SHRI T. R. SHAMANNA
(Banglore South) : Mr. Chairman,
Sir, thi: amending Bill per-
taining to the collection of fees
or cess on account of polution of
sea waters should have been brought
much earlier. But anyhow, the
Bill has been brought forward now
and I suggest that it should be
given effect to immediately, and
the assessment and collection of
the cess made in a proper way.

The question of polution s
a matter that is being discussed
for a very long time. Apart from
the pollution of sea waters, there
is always a cry that on account of
various automobiles running on
the roads, and various industries,
there is a lot of air pollution, but
no steps have been taken to minimise
that pollution.

Further, I find that the cess
has been fixed for mercantile ships
only, and to some extent, for
fishnig boats alsco. There 1 no
provision for collection of cess
from other ships, namely navy and
others. They are also likely to
discharge oil into the sea. That may
also be  considered. )

Then, if the discharge of oil
is necessary, would it not be worth-
while to examine whether instead
of discharging the oil into the
sea, the waste oil can be collected
and used for some other purpose.
I would be very happy if some
explanation 15 given, whether the
" discharged oil can be collected
"and refind and used for some pur-
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of oil, there are other ways by which
the sea water is polluted. Parti-
cularly in Bombay the city dirt
i« flown down into the sea. Will
it not have any effect on the sea
waters ? In most of the coastal
cities, we find that all the city dirt
ctc. i flown into the sea. Furthér-
more, we are told that in Agra,
acids and other pollutions get into
the river water and these may
damage the Agra  monument.
Even the river-water will be bring-
ing about lots of dirt, acid and
all types of pollutions of the sea
also. So, we have to see not only
the oil pollution, but also the
pollution caused by all sorts of dirt
that is thrown into the river water
a® a city warte. So, it is better,
when we hink of one kind of pollu-
tion, we should also think of other
kinds of pollutions which ulti-
mately go to the sea water apart
from causing damege on monu-
ments on the land.

Apart from the problems caused
by pollution, I think the chemical
and other oil pollutions may harm
our fish culture in the sea.

Keeping all these harmful effects
caused by pollution in the sea
and river water in view, I would
suggest that we should not only
pay our attention to the collection
of cess and fees, but at the same
time ensure that the harmful effects
are checked. For that some action
should be taken.

Besides, its ill effects to the
fish culture, the  pollution
caused by dirt, oil etc. may adver-
sely affect the people living in the
cities near the coasts, So, it has also
to be seen how far the ill-effects
on such people can be minimised.

Fpose. I would like to understand
',},f it can be used that wav. Sir, salt i+ made out of sea-
bd water. With such poisonous poll-
Apart from the pollution  of ution, I would like to know whether
séa waters on account of discharge it will not affect the salt  so



345. Merchant Shippisg ASVINA 21, 1904 (SAKA)

made from sca-water. I think that
should: be - examined.

Sir, from the Bill I learn that
the procedure for collection of
cess and fees alone has been men-
tioned therein, It does not men-
fion how this collection will be
used and for what purposes this
revenue is going to be spent. There
is no mention of that. It should
have been mentioned how this
revenue is going to benefit thos¢
affected areas and people and
how it is going to be spent for
reducing the nuisance created by
oil and other dirt pollution.

Sir, more than two speakers
have snoken before me on this
Bill. They have already spoken
about the hovoc played by the
the Tapanese boats and ships
coming here and fisning out our
fish wealth. Sir, some measure has
to be taken to check them from
coming into our waters. Those
who come into our water for illecal
fishine, and take awav our fish
wealth, have to be checked, Of
course this question has to be
considered  separately because it
mav not have any relation here. But
since the foreigners narticularly
the Tapanese who come here, take
awav a large quantity of our fish
wealth it is necessary that they are
checked.

Sir, T have nn objection what-
soever on the collection of anv cess
or fees from those who are creating
this oil pollution ; but at the same
time I want that the revenue so
collected must be used for the benefit
of the meople in the nearbv areas
and those who are directly or
indirectly affected by the pollution.
That is my earnert request.

Sir, it is not a controversial
Bill, but the only thing is how far
it will effectively be helpful to

us in collecting the revenue.

Sir it has been already stated
by the Hon. Minister that for many
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of the fishing boats there is ro
account and gradually this account
will be maintained. And  gra-
dually, it will be done. This may
be done, but I wish to caution that
smaller fishing boats should not be
harassed unnecessarily. Therefore,
exemption should be given to such
smaller fishing boats with which
poor fishermen make their living.

With these remarks, I give my
support for the passing of this
Billg

SHRI DAULATSINHJI JA-
DEJA (Jamnagar) : Irise to support
the Bill introduced by the hon.
Minister and I am glad I am supj
porting the Bill which has been
supported by all the previous
speakers.

The Bill covers a wide range;
and hon. Members from the other
side have covered a lot of groud,
without going into details. They
have talked about the maritime
history of the county. They have
also spoken how the entrepre-
neurs, ship-owners and sea-men
have fared, in fair and bad weather.
We should be proud of our shipping
companies. We have seen that
during the lastdecade, there was
recessior all over the world. Every
maritime country had then seen
some shipping companies closing
down, and a lot of shipping com-
panies becoming bankrupt. It
was only India where rot a single
ship was laid off because of
recession. We are proud of our
ship-owners and people who man
the ships and shipping companies,

But today we are facing a more
severe recession. We should re-
quest our hon. Minister that on
such an occasion, he should help
our shipping companies to get out
of the rut they are in. We are
proud of the infra-structural de-
velopments com:'ng up. The Indian
ports are now being geared to
the most modern and sophisticated
equipment found all over the world,
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“But we cannot have them over-
night; but with the progress that
we are making, I-am conrfident
that the Indian ports will be able,
within 2 few years, to mec: the
needs of ships which are coming
from far and near.

A mention has been made about
the sea-mer. I sympathize with
those sea-men who have either lost
their lives or who have been stran-
ded abroad. But I would like to
know from the hor. Member who
made this remark; does he krow
whether those particulars sea-men
were recruited in India; or they
were those who went abroad on
their owr, and joined shipping
companies on which Government
of India have no control ? There
have been a few shippirg companies
of Irndian ownrership where such
sca-men have been in such a trouble.

But do we want to have more
control over the recruitment, train-
ing and picking up of sea-men for
our shipping companies? As it
1s, they are finding it difficult to
get a job. If we look at statistics
to sce what is the number of ap-
plicants for the Indian Merchant
Navy Trairing Ship “Rajendra”,
we will find that there are more and
more people trying to get into this
service. What we should demand
today is that we should have more
of such training institutions, not
only for men, but also for officers.

Oil pollution is a very impor nt
problem faced by all the courtries
of the world. Developing cour-
tries do not allow any ship, to spill
even a drop of oil. If they do
so, penalties are very heavy.

We should have brought this
Bill much earlier. We welcome the
Bill which is being brought in
today mainly because of pollu-
tion. But are our ports geared to
the requirements of the ships which
come to our ports ? We may say
we will not allow the  discharge
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of effluents into sea. But do we
have the facilities in our ports?
Take, for example, Bombay. There
are 40,000 labourers in the Bombay
Port. We do not have enough of
toilets to meet the demands of the
labourers there. Howare you going
to ask the shipping companies to
close down their toilets, and bath
room and everything' and not
use them while they are in the
harbour areas. We should have
infrastructural  facilities made
available for them. But, all the
same, this anti-pcllution Bill which
was overdue should be
brought ir and it should be pro-
perly regulated. =~ We should not
try to take advantage of this Bill
and  harass the shipping com-
panies.  But only after we have
given them full facilities we should
erforce it more strictly.

As far as the subject of fishing
vessels and sailing vessels is con -
cerned, it is a good thing that we
want to have them registered;
it is a good thing that we want to
have them surveyed. These are
essential things. But do we have
the mar power ? Do we have the
officials to survey and inspect them?
Is it not our experience that
though we opened up offices,
and granted permission for offices to

be reoriented, we do not have the
technical expertise; we do not
nave those officers who are sup-
posed to survey and inspect these
ships available in India because the
remuneration that they are get-
ting, because they pay that they
are getting, because the facilities
that they get here are to the abso

lute minimum; nothing compared
to what they are getting abroad.
Let us first have our offices filled
with these techical officers; then
orly implement this regulation.

I know for practical reaons that
a survey of a sailing vessel was
delayed by 8—10 months. A
sail' g vessel or a fishing boat is
owned by a small person; it is a
whole family business and if they
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have to wait for 6—8 months, I
am sure, this Bill which we are
bringing forth to regulate our
fishing vessels industry and the
sailing vessels industiy will be at
a - disadvantage.

In conclusion, I would orly
tike to say that this Bill was overdue
and we ielcome it. But before
enforcing it, let us see to it that the
minds of those people who are
going to enforce it is not getting
polluted, because if we are going
to give them all powers and nrot
look to the sailing vessels or the
fisherman or the slipping com-
panies’ point of view, we are going
to do a disservice to the people
whom we are supposed to help.

W UAw £HIr 6y (fRdar-

are) : §wIgfa WERY, d@ AU
¥ AT AFAT AT g g wE A
¢ 1z faw #1 @ Fga w@F &
YAT ATEA 4T | 4 TEr Sifedr aRET
g @EIAIR 9% HIT FAFAT 9L
T o#r  feafe wadr
waEE g & S o AgEow &
qTdr & @ IgFT WWTE  AAT
¢ 9T g WIT FTHT ¥
AR FI AT FIC FT AT E |
goEr faw sweer g, AfeT gHEr
THCAIHE T faherar grr ug  faerA
F OFIT T | TR HAAAIN R Tl
® ¥ fF mred #9910 A wfgar
ffqar g9 9 HAT FIQ § g 9
Fag g | A TgUT FEA A
goufadi X S §arE) aA &)
NI FI TE T ITTRT AT FQrUT
SAT AT, #7447 THE FAR! Al
® FIOr eTfq gAr & &r W &
Cafr @

4 3

gl TF HOH( qHSA qrAl AT
g a1 wodt gwey arat & daRwA
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#r AT § TE war £ | Afew Oar
fag @ ot gw wex & far gEr
SR & ATaw AT &€ Hefaur WY
W) § s faws  wew ¥ g
FEAETE HAr arfgr | yfa oOFT
Agl (T T At wr faw Sy @@,
4T W74 Q90 & T GAT HWAC
WrHT FT IeREA  HW @Y § 99
qT F Zg AAlL | IART VFT STAT
arfgd | ¥g ST WAT I FeA
W 8 TR F= g Wifgd | T
am dr oq g Sr AwSvw & w0
qqdq gl Wd § T¥  ArT &
fgars weq sTdatdr gHr STl »

Woregas ¥ o Qg ag § &
Wt wedl WA g a@m o §,
FIw  IART HIS  HISH  Ag &,
7g Qar s g fr st e
It 9w "l € ar WeRr &
aifeg A S9FT J§  argfaat ¥
ST gl g | gefad 3@ aw
qv Wt qox G sy ey At
w1 &5 Rawa 7 gr

UF A I PGl — WETYF
fadwit geaetT ¥ WA W I qfcagT
& fgat & gww & for
g § wiggal & faf g wig
AT ATET @, YE AL WA F AGY
w1 owg faRwr g9 #T Fd
UF AT AIAT Yg HrE ATA(ST AT
FET FETHT ! AT A HIGFT HIA
TETIE F WET FHFTTAT g0 |

Sq #9s qiq faRwi § s §,
HATITUR € § IRT L& fHUT ST

g | AMYH( TEEE F ANT HIT WIGHT

TIFTX  oF SH HWA | Hrg faw-
e g fammr &
9 4gT A g WK AW FE O,

ar &g feswwdt awwe @@ g ?
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SHRI C.M. STEPHEN : Sir, by
way of answer to the debate there is
not much I have to say beczuse s far
as the Bill 1s concerned, it h:s been
welcomed by everybodv. As 1
expected, this is a .on-contro-
versial Bill, ‘The complaiit was

that it was overdue. Ai.yway,
better late than never. There-
fore, the Bill has beern brought and

whea we boought it, it is with the
intention of implementing it because
the eed is felt.

Some friends were denanding that
a mo: e compr ehensive Bill be by cught.
I do not really understand what is
meant by being more comp: chensive
about it. As far as I can unde stand,
the Merchant Shipping Act, with this
amendment is as comprehensive as it
must be and as upto date as it should
be.

I was for some time what Mr. Jad-
eja is today, namely, the Chairman
of the National Shipping Board. At
that time, there was a proposal that
the amendment of this Act must be

-considered in great detail and the

matter was pending. I s;ient about two
years in this exercise. I deeply went
into it, with the expectation, as a
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Chairman of the National Shipping
Board, I could formulate somctﬁing
and leave it behind as a memorial of
my tenure as the Chaiman of the
Natior.z1 Shipping Board. T examined
similay Acts m different countries.
I examined the report given by an
experts’ committee of the United
Kmgodom on the Actin that country
and a very detailed exercise wes dene
and I'ceme to the conclusion tha t there
18 mnot much we have to
do by way of amendment of
this Act. It is out of this expe:ience
that I stated at the start that this is
one of the most compr ehensive legisla-
tions or the subject. And every espect
of the Act which is in existence is
takern. care of. It has taken care of the
differer.t types of boats, it has taken
care of financing of the shipping com-
panies, it has taken care of the regis-
tratior., it has taken care of safety, it
has t: ken care of the seamer., it has
taker. cire of the machinery for their
wcl.f 1e—the different types, every

ct of it has been taken core of In
thls Act. Therefore, there is noting to
be dore to make. it more compre-
hensive.

It was good that this debate took
place, because T was extremely happy
to note that many members are con-
scious of or aware of the problans of
the shippingindustry,areawzie of the
necessity of developing the shipping
fleet of our country and as it was put
by my hon.friend to make ow country
a first rate maritime nation. It is
absolutely essential with about 5,400
kilometres of coastal line, it is essential
that we come up as what we should
be, namely, a maritime ration.
Let us not forget that shipping was the
only #rea where we had started. ficm
the scratch. It was negative positicn =~
wher. we had started i 1947. Our
far sighted leaders, when they tcck
over, had set up a very well
mformed and very competent
Committee to * go- into  the
whole matter and makesuggestions
as to how shipping could be built up,
because it wasnotan easy task. Shi
ping is a venture which is full of rlsﬁ
demzinds considerable investment of
money. It has to ply in international
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competition. Shipping does not exist
inl}?a?:ihg our owp;p lines only because
the cargo we can feed is limited by the
international trade that we indulge
in. Therefore, in the back of the build-
ing up of the shipping fleet, in the
matter of sustaining our fleet, there
are extraneous factors, which-govern
the whole thing and a lot of money
has got to be invested into area which
is unpredictable and risky. That is
why, the Committee went into it.
They gave very massivérecommenda-
tions , which were forthwith imple-
mented.

One of the results of those recom-
mendations was the creation of, what '
is known as, SDFC—Shipping Deve-
lopment Fund Committee. It was:
build up. Hugeamountisfundedinto
this Committee. About Rs. 500 crores
has been handed over to them. With
that, we are encouraging the people
to come across. Here the Shipping
Corporation of India and the Moghul
Lines—two magnificentand mammot
public sector areas—have come up
They command about 6o per cent of
the totalshippinglines of our country.

When wesay thatwehave to deve-
lop as a maritime nation, it dose not
merely mean collecting a few ships
keep them running. You will have to
develop your own potential to create
and manufacture those ships, develop
your own ports, international trade,
seamen and the experts, who will be
running the ships. You will have to be
the battle in theinternational area.
All these aspects will have to be taken
care of. A maritime nation cannot be
catained for long unless it has the
susability of producing the ship that
it wants. Production of ships means to
have the capacity to produce the steel
that you need, the technology that
you require for manufacturmg of
engines and all that. All these things
we do nothave. The type of steel that
we need forthe ships we do not have.
Ithasgottobe imported. Nevertheless,
in our anxiety to develop ourselves our
own fleet, we have set up two major
ship building yards. Besides the Maza-
gaon Docksand all that, we have built
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up the Hindustan Shipyard and the
Cochin Shipyard. We have put itasa
charge to every ship-owner to place
order on them before he is allowed to.

buyshipsfromthe inernational mai kets.

That is the far-seeing vision. of sustain~
ing this manufacturingcapability. This
we have to build up. We are - buil-
dingitupina very bigmanner. When
we say that we have one per cent of
the total number of ships in the in-
ternational world, we forget the fact
that the number is not a small one.
We are today the fifteenth nation
taking the other nations across. We
have come up a long way ‘through.

A mention was made about the
seamen. They have their own problems.
Every Worker or employee in a
differentindustryhas gothis own special
problems. That problem is not com-
parable to the problem ofa worker in
another industry. A worker in a cot
tage industry has gota certain problem
A worker in a traditional industry
has his own problem. A fishing wor-
ker has his own problem. And the
seamen has got a problem which is

specially theirs. That is why, it has
been taken care of . If they have got
the default in the wages, it isnot the
way to go to the civil court and sue.
This wor ker alor.e is given the facility

of going to the Magisterial court, file

a petition, geta summary trial, collect
the award and get it implemented.
This worker alone is given the facility
that before he signs to sail off, the
ship-owner will have to deposit one
month’s wages with the ship master,
who will be keeping it with him.
‘This worker alore is enabled to have
his remittances made to his family
when he is away.

So, when the worker is signed

away, to the  satisfaction
of  the Shipping Master
Government  officer, the entire

dues have got to be settled. I do
not deny there are cases where some
lapses do take place. This it one
of the problems which we have got
to consider. It is not as if there is
no Welfare Fund. There is a Welfare
Fund, although it is not very lange.
But it is not for the purpese of paying.
arrears, - There Pi.*; a m
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Fund, there is a Committee to ad-
minister the Welfare Fund, and the
Committee consists mainly of mem-
bers of the different trade unions that
are working in that field. They
administer the Welfare Fund. TItis
not big enough, but the Welfare Fund
is there. I am only saying that all
F these concepts are taken not of and
we are going ahead.

It is not as if we d» not compel
that 40 per cent of our cargo must
carried in Indian bottoms. 'I:his 19
being insisted upon. But in the inter-
national market when the freight
crashes, naturally they try to get their
cargo carried in a vessel which has a
lower freight. Different tvpes of
methnds are resorted to. My hon,
friend from West Bengal was speaking
about this. Recently when the
Government wanted to import some
cement from Korea, since thev have
got their own Corporation, T have
received a letter requesting permi«ison
to imoort it  in Korean ships.
Normallv, it must be imoorted in
Indian bottoms. The reason  given
is that in theKorean ships the freight
it slightly lower. Sn, they wante
permission to imnort in Karean ships.
I am caving this, because there are
certain economic  considerations that
come in. But we are trying to enfarce
that, as far as nassible, they must be
carried in Indian bottoms. But oyp
shipoers also must have the bpatriotic
fervour tn orefer Indian bottams to
the other flag shins. Certain decisions
have been taken and those decision.
are being sought to be implemented.

If we lank at the entire picture,
it it a picture which must gladden
our hearts because, in the course
of a very short period, starting with
nothing, in our eagerness to built
ourselves uo as a maritime nationa,
we have come up to the level of having
ahout 6 million tonnes of shipping
and 4no merchant ships plying across
the whnle country.

I mav inform my hon. friend

Shri Jadeja, that when great maritime
nations like Greece and others have
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many of their ships laid up, it is
certainly a matter of satisfaction to
us that in spite of all the rece ssion
in the world, in spite of the paucity of
cargo, everyone of our ships are
plying and nnt even one ship has been
laid up. We happen to be a very
rare exception to the general patern
of the ships being laid, up, and we
are getting away with it.

It is not that we are not taking
advantage of the .low price of ships
todav. We are taking advantage of
it. The total tonnage has been divided
between the private sector and the
ovublic sector. The private sector
have purchased whatever has heen
allotted to them as their share and the
purchase is almost over. The public
sector is now entering the filed. ¥am
sure, thev will also purchase and the
target will certainly be met.

The test is not how many ships
you have, the test it not what tonnage
vou have ; the test is what exactly
is ycur capacity to purchase the
ships that you nee,d what exactly is
the co-ordination between the mer-
chant ships and the international
fleet, what exactly is the correlation
between the zise of the ships and the
ports that you have, what exactly is
the cavacity of the ports to handle
the trade, accioding to the new
technology i.e the container techno-
Jogv that i3 coming in, what exactly
is the capacity of the infra-structure
in the country to take the cargo which
comes in containers by rails, or
whatever that be, in a fast manner,
in the dnor to door operation, what
exactly is tha sanacity of the infra-
structure in the country to take the
cargo which comes in conta‘ners by
rails, or whatever that be, in
a fast manner, in the door to
door operation, what exactly
is the co-ordination that takes
nlace to divert the coal or salt which
is now being carried in the over-
crowded railways to the ships which
are now playing the coastal region so
that coastal shspping may flourish.
This is the rezl test. While the coastal
shups do not have encough cargo, the
trams¢ are over-crowded and burdened
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to the point of breaking. Yct, nobody
3s preapred to have a diversion. So,
this co-ordination has go to be effect-
ed.What is needed 1s that our coastal
shipping h2s got 1o be  sustained, the
inland shipping has got to be sustain-
ed. And our shipping  operations
aborad have got to be sustained.
"There are two parts of shipping, the
shipping which is engaged in the
‘international trade of our country
on the one side and the shipping
which sail across doing the cross trade
‘and collect the cargo wherever it is
available in a strong competition
with the foreign trade or shipping
and collect the foreign exhcange for
our country, in that way giving
-employment to our people.

A question was raised about the
unemployment of the seamen. A
“‘Committee was appointed recently and
they have put in a recommendation
to me that all sorts of trainings must
‘be stopped because they said, there
is very heavy unemployment. This
is a question which has got to be
-considered seriously. Here is a huge
number of people who can be given
the training, and in the training camp
it can be given. That is a commodity
which we can certainly  export.
There is a question whether we should
given them the best of training to
nly onur ships, best of training to go
into the market and compete with the
other seamen so that they can earn
their own livelihood and send the
foreign exchange t» our country or
we should close down our training
institutions so that whoever has been
‘trained may get the entire emnloy-
ment and then re-start training insti-
tutions. What exactly is said is
'that solution is a question which is
now raised and which is now under my
consideration. Thev may have to
wait. There are a large number of
peonle. We are training all the
«engincers, but we not assuring jobs
10 all the engineers. We are training
doctors, but every one of them is
mnot assured a job; we are training
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technicians, but all of them are notf
assured jobs. Merely because the
training is given there need not bel
an expectation that the job will
follow. The training camps must
work under competition. The Phili-
ppines seaman is competing us out,
Today the Singapore seamen a

competing us out in different areas.
As far as the foreign ships are concern-
ed, the intake of our seamen today 1s
steadily declining, particularly in the
British ships. That depends on the
methods is which we behave.  Thd
trade union leaders have got
to realised this. We have got to
realise that we are training a people
who work in some areas where we€
have no jurisdiction. On the foreign
ships we have no jurisdiction and it
was suggested in the very very we

informed speech of Mr. Datta— 1t
was a verv very well-informed speech
he has understood the whole nroblem
—he has suggested that when the
ships come here, can we not enforce
upon them certain conditions ? If
vou start enforcing upon them by
holding those ships as it is happening
today in certain ports of our country
the result will be that those ship
would refuse to call at our ports. That
will not be an answer to that at all
There is a limit to which we can holdI
up the ships and if we hold up the
ships for long, it means the shipping

fleet will collapse, the port will colla-
pse and the expanding trade will
collapse.  This 1s a self-defeating

proposition that is not to be taken.
And if certain ports—I do not want,
to mention much about them—are
facing problems. Tt is because of this
short-sighted method of holding up
ships. Holding up of a ship for a
day means about a lakh of rupees.
If the holding up of ships for days
on end on some trade union demand
and hoisting a flag on the ship begins.
then it will be open to them to say.
‘we are not coming to your port at
all’ because the other ports are many.
In India there was a time when there
were three ports, but today we have
got 11 major ports, they can call on
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any port, take their cargo and dis-
charge their cargo and if any particular
port takes up a position that ‘we will
hold you up’, the result will be that
those ships will not be calling at our
ports. Then whom will it benefit
is a matter that everybody will have
to consider. Therefore, when we
come to this question, there should be
a code of regulations. A proposition
was raised as to why not make them
permanent in these companies which
‘thev are serving. It is certainly a
very salutary proposition  which
deserves to be considered. If the
officers are to be permanent, I just
.cannot understand why ratings cannot
be permanent with them. If -the
officers of the shipping companies
can be permanent with them the
ratings also can certainlv be permanent
with them and if they are to be
without job, then they will have to
he given some retaining allowance.
This is a proposition not announced
as a Government policy, but this is a
matter which, from the commonsense
noint of view, would appear to be
fairlv acceptable and fairly worthv
of trying and this T will take up with
the ship owmers. There  must
‘he some order brought about in this
situation of anarchv  neople being
ealled in if somehady chooses, people
bheine nushed out if somehody chooses
and the rightfnl man not getting the
job. Tt is like this that is happening.

A sort of regulation will have to come
in.

T am going off the track and off
the Bill because the comments mostlv
covered areas which has nothing to do
with the Bill. Nevertheless, after all,
it is Merchant Shipping Act and it is
an amendment and it is an oppor-
tunity for everbodv to speak and
lonk and take a view of the way the
shipping navy has developed, the way
it can develon, the problems they are
facing. T feel extremely cratified
when we look back from the dav
1048 onwardls, the manner in which
we ‘have developed, the manner -in
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which we have gone ahead, the ports
that have come wup, the ship
building industry that has come up,
the steel industry that has come up
and the ship  fleet that hat
come up and the  seamen
that we have given training;
it is a gigantic picture of a great
mariiime nation coming on its legs
and starting to march on and it is
in this endeavour that we can take
courage of saying that in our territorial
waters and more than territorial
waters in the entire coastal waters of
our country, no foreign country ship
however might it may be, be allowed
to discharge their oil and pollute cur
surroundings because here is a mari-
time nation which has got to keep
its surroundings clean and tidy and
to the extent of policing, to thc extent
our capacity permits, we will do it
and we will have our inbuilt capacity.

I am happy that there is an overall
acceptance of the necessity of the
incorporation of these amerdment
in this Bill and very valuable contri-
butions have been made. We will
certainly examine all those mentions
that were made.

I would like to make a mention
of one more thing. My friend said
four ships were there in Bombay
sunk up in the port area. It is true
there are a few ships sunk up there.
But it is not interfering with the
navigation. It was suggested why
not to remove it? With the expenses
to lift it up and remove it, by that
expense I may be able to build up a
port. I would, therefore, allow it
to lie in peace rather than irterfere
with. That is the only policy I have
taken.

I move

““Thatthe Bill further to 2mend
the Mrerchant Shipping Act, 1958,
“be taken into consideration.”
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MR.CHAIRMAND The question
is:

“That the Bill further to amend
the Merchant Shipping Act, 1958,
bz taken into consideration.”

The motion was adopted.
MR. CHAIRMAN The House
will now take up clausc Dby clause

<onsidzration of the Bill.
The question is :
“Tnat clause 2 to 17 stand part
of the Bill.”
The motion was adopled.

Clause 2 to 17 w2re added to the Bill.
The Schedule was added to the Bill.

Glause I, the Enacting Formula and
the Title were added to the Bill.

SHRI C. M. STEPHEN : I beg
1o move .

“That the Bill be passed.”

MR. CHAIRMAN : The question

is: “That the Bill be passed.”
The motion was adopted.

__16.59 hrs.
RUBBER (AMENDMENT) BILL.
MR. CHAIRMAN : We shall

now take un consideration ol the

Rubb:r (Amendmeznt) Bill.

THE MINISTER OF STATE
OF THE MINISTRY OF COMME-
RCFE  (SHRI SHIVRA] V.
PATIL) : I bzg to move.*

“That the Bill further to amend
the Rubb:r Act, 1947, as passed
b; Rajya Sabha, be taken into

coasid:ration.”

This is a very simple Bill. It
sceks to provide for the appointment
of an Executive Director. If the
Chairman is a full time Chairman,
having administrative experience, it
is not necessary to have an Executive
Director having an administrative
experience. But if the Chairman
is a part-timer, it becomes necessary
to have the Executive Director. And
this Bill sceks t o make a provision of
that kind only.

I hope, it would be accepted and
supported by all the Members in the
House.

17.00 hrs,

[Mr DEePUTY-SPEAKER in  the
Charr.]

MR. DEPUTY-SPEAKER
Motion moved :

“That the Bill further to amenc
the Rubber ‘Act, 1947, as passed
by Rajya Sabha, be taken intc
consideration.”

Shri S. Murugian,

**SHRI S. MURUGIAN (Ti
ruppattur) : Hon. Mr. Deputy
Speaker, Sir, on behalf of my parts
the Dravida Munnetra Kazhagarh
I rise to say a few words on the
Rubber (Amendment) Bill whicl
has been introduced by our.. hon
Minister of Commerce.

This 15 a small Bill. I woulc
like to know from the hon. Minist
how the Rubber policy is going t«
be radically modified by the appeint
ment of Executive Dircctor on the
Rubber Board.

I would now come to the indscri
minate import of natural rubber
It is argued that the price of indi
genuous natural rubber is going u
day by day and in order to contai:

— v

*\f yvad with the recommenda_.tion of the President.
**xT e original spzech was delivered in Tamil.



